
HIGH COURT LEGAL SERVICES COMMITTEE
HIGH COURT OF MANIPUR

NOTIFICATION
Imphal, the 2 1 st August. 2025

It is hereby informed to all the Members of Bar & litigants that as per the calendar prepared

by National Legal Services Authority (NALSA), the “National Lok Adalat” for the High Court of

Manipur will be held on 13tt1 September, 2025 covering on all subject matters as follows:

Pre-liti£ation :

1. All type ol'Civil and conrpoundablc ('rilninal cases. as nra\’ be pcl'nlissiblc undct
the Act/Regulations.

Pending before the High Court of Man ipu r:

1. CI'ilnillal C,-:onrpoulldable Ot'fcnces.
2. Nl Act cases under SccLic>11 138

3. M011e\.’ Reco\;cr\, case

- i. Motclr Accidellt t:-lain1 (MAC_'-I- case.
S. Labour disF>utc CIS;CS

6. Electricity and \Water Bills cases (cxcltlding non- conrpc)tllldablc),
7. Matrimonial disputes (except di\’ol'cc).
8. i,and Acquisition cases.
9. Services matters relating to pay and allo\\'anccs and rctiral bcncilts.
tO. Revenue cases (pending in lligh (-otll't).
1 1 . Other civil cases (rent. casnlentat-y rights. in junctioll suits, speci Hc pcr!-ornlancL*

suIts) etc.

The 1..d. Bar Members and interested parties are requested to either mention before the

respective [lon'b Ie Bench or to approach the Secretary. High Court Legal Services C:olnmittec

(HCLSC) for listing any of their cases for settlement in the above stated “National Lok Adalat” on

or before 30th August, 2025.

Sd/-

(K.Nirojit)
SecretarY

}-Iigh Court Legal Services ComIn ittcc
l-]igh Court of Manipul

llnphal, the 2 1 “ August, 2025No. HCM/LSC/Lok Adalat-8/ al b

(. op}' to:-
1. The Principal Secretary to Hon'b ie The Chief Justice, High Court ofManipur.
2. 1-he p.S. to Hon’ble Mr. Justice A. Bimol Singh, Judge. High Court ofManipul'.
3. 'rlre p.S. to Hon’ble Mr. Justice A. Guneshwar Sharma, Judge, High Court of MatliF IUI

4. The Advocate General, Government of Manipur.
5. The Chairman, Bar Council of Manipu!'.

6. The Registrar General, High Coul1 of b,4anipur.
7. I'he Registrar (JudI.), }lig,II Court of Manipur.
8. The Member Secretal'\;. M ASl'S A.
9. The Government Advocate. Government of Manipur.
10. I'he Deputy Solicitor General of India, l-ligh Court ofManipur.
II. The President, Higlr Court Bar Association of Manipul'.
12. The !)residenl. All Manipur Bar Association.

\t}r4lc Svbtei11 Analyst. High Gout-t of Manipur.

' - _ for uploading the same to the ofyicial website of High Court of Manipur.
14. ’T'he Superintendent Bench, JudI. – 1, JudI. -- 11 & Ju'jl. Ill. High Coun of Manipul

_ for identifying potential cases for listing before the National Lok Adult II.
15. Notice Board.
16. Guard tile

ecretary

i'ligh CIOIIn I egal Services Committee
I-: iF: I (.’ourt of N’lanipur


